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MA, 405 of 1997
(CA,1351 ef 1996)

Date of Order: 18-02-98,

Hon'ble Mr,Justice S.NeMallick,Vice-Chairman,

Present: Hon'ble Mr,S,Dasgupta, Administrative Member,

- AMRIT KR, BHATTACHARJ EE
A UNION OF INDIA & ORS,

For the petitiener: Mr,Samir Ghesh,counsel,
For the respondentss Mx NONE,

O R D E R

It appears that the O,A, has already been admitted

for adjudicatien en 31.12,96. We find that a Misc.Applicatien
numbering 405 ot 1997 centaining prayer fer additien of parties
ef 35 persons as described in the petitien as respendents,has
been filed in view of the Order passed by a Bench of this .
Tribunal in cennection with the abeve Original case en 30.9.97.
The prepesed added parties in this Ma,405/97 are the persens
whe are alleged to be junier te the petiticoner in the matter
of impugned premotien. The prayer is allowed, The Cause Title
of the Original Applicatien and the cennected Register be

amended accordingly and the Misc.Applicétion thus stands
di sposed eof, '

The petitiener is directed te serve netice upen the
added respondents by Registered Post with A/D or threugh per-
sonal service within 2 weeks and the said respondents are te
file their reply within 4 weeks frem the date of service of
the notice and rejoinder, if any, to be put in within 2 weeks
thereafter. Matter be listed for hearing according te its
chrenelogical pesitien and en its own tumn by the Registry.

Plain cepy te both the parties,

&

(s, Dasqupta) (S.NeNallick)
ﬁemng%A) Vice~Chairman,




